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was held on 56 June, 2Ol7 a d, t}le requisite quorum was present

and the Scheme was approved unanimously by the Equity

Shareholders without modilications. The Chairman appointed for

the meeting has f ed his arlidavit veri&ing his report dated 28d

june, 2017 which is annexed as Exhibit Tt'to the peution.

The Learned Counsel for the Petitioner Company further submits

that the Company Petition is flled in consonance with section 230

to 232 of l}j1e Companies Act, 2013 along with t}le Order passed in

Company Application No. 403 of 2Ol7 by ttre National Company

Law Tfibunal, Mumbai Bench.

At least 10 days before the date fixed for hearing, petitioner to

publish the notice of hearing of Petition in two loca.l newspapers

viz. "Free Press Joumal', in English laaguage and translation

thereof in "Navashalti', in Marathi langr,rage, both having

circulation in Mumbai as per Rule 15 of the Comparries

(Compromises, Arrangements and Amalgamations) Rules, 20 1 6.

V. Nallasenapathy, Member (T) B.S.V. prakash Kumar, Member (J)
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The Petitioner to file arr alfrdavit of serrrice regarding the directions

grven by the Tribunal three days before the date frxed for final

hearing and do report to this Tribunal that the direction regarding

the issue of advertisement of the notice has been duly complied

with.
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